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Mr CP Menon

Mr TA Rajan

Though the applicant states that he uants time
to Pile rejoinder, it appears that Preom the records that

even a reply has ndt.been filed. Nevertheless, 'wve direct

'fhe respondents te file reply within 2 wesks, if not

Rejoinder, if any, within a week there-

List Por final hearing along u;th DA-577/90

e

No further adgournmant will be glven.
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